SHRI RAMA CHANDRA KHUNTIA: Sir, many newspapers have not implemented even the
recommendations of the last Wage Board Report for working journalists and non-working journalists.
Now, the Minister has assured that the Government will implement it after getting the Supreme
Court's clearance. | want to know from the Minister what action the Government proposes to take
against those who are not even implementing the last Wage Board Report also. What action is the

Government proposing to take against them? ... (Interruptions)...

SHRI MALLIKARJUN KHARGE: Sir, this matter pertains to Justice Majithia Wage Board.

...(Interruptions)...
MR. CHAIRMAN: One minute please.

SHRI MALLIKARJUN KHARGE: As far as this report is concerned, | can give the answer, but

not for the previous recommendations.
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s 1 RIS o1 718 8, RSGHSIA 81 TI1 & 771 [I9HT ITS! STHHRI HR I8 81 I8t Wiifthe Fard
BT T {6 I8 TR 39 (32 3 Hd TF HRATS SN2 T Aot | 77T 90 TR DR TR 3@
P I € SR #ifere SRR X1 & HUR €1 A1 I8 @1 811 b RIS @M & A1 I JaR THBRI S
SgT-ATqT TR AABT DI I8 BT AR &1 5 TAR 77 P Al I8l 90 §Y &1 ST 4
Aiferds SFRY @ & HUR & MR TSR TG Y@r & A7 T gaferg A w28 St 9 =7 e &
5 I W@l aart f& a1 a1 &) RImIRe & od @ MR Fd ot T7a o] a7 32 22 I

N} AfFHTG W TR, TR ST A1 AT <! € AR 59 RUIE BT gHAHE HRAT 9Te! 2
9 g8 o BIc H U 8 A1 H I8 T2 e Al [P 3171 81 I8 S¥iHe R Ahdl gl foTa1 STeal
B TP I SToa! SRAIHE S B BRI BH, 519 I8 e G SIS 3 31y

e &7 H faeht fFrae ot srgafa & IR 3 siwaR®! o WAk
*44, o} IAATIBR TS : FAT MO IR ST A3 T8 IAM BT HUT B [

() &1 < H YGERT AR H R Aty el geger fraer ot gt <7 9§ gd WReR 39
&7 b THT IR B AT o BT faR Il 8

(@) IS &, q o &R R 7; 3R

12



(M) PR 71 399G H f59-f57 31 sferaral & wu 7 faf=d fean 2 ok 7 faf=a
STIRDT H A - P SRURS &I AR GRBR B U 81 b 57

Tiforey SiR e Wit (sft s wh): () | (1) faaRr AW yed R 3 fean B
faeor

(®) digaT T faffés oaf & sregedi| Faa e gis e @R | 51 gkrerd faeefh
Tt faer Y ARy <t B ARPR BT Aol 1S YT &F H YHSISNE B SgANT & dag
Hei/AaR el | ga I §U ©1 39d oY, WRAR - 39 AT IR ISR Joh a4l iR
=T sfereR®! & AR iR feufdrt ara B+ & Sevg 9 "wee! gie YaxT AR H fa<sit e
1" e T =l uF SR T A1 ATuR/SE/ga]] AR Hei, fEar 9l ufafed g
TR, IYHIHT, TG SN NS AT s ARMERD] I fEwfOrIi o1 g 2|

(@) 3R (1) "H) g G AR H el yer e vy w ==l v3 & S9e |
IFIRBT W I IR ST F {7 ST § @R se Siefire i vd Jae= faumT &) dedrse =)
IGT ST T B

Approval of shareholders to allow in retail sector

t*44.SHRI RAVI SHANKAR PRASAD: Will the Minister of COMMERCE AND INDUSTRY be

pleased to state:

(a) whether Government proposes to obtain the approval of all the share- holders related to

the retail market before allowing further Foreign Direct Investment in the retail market of the country;
(b) if so, the details thereof; and

(c) the shareholders who have been identified by Government in this regard and also those,

out of them, who have given their consent to Government?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): (a) to (c) A

Statement is laid on the Table of the House.
Statement

(a) The existing policy allows for 51 % Foreign Direct Investment (FDI), only in

single brand retail trade, subject to specified conditions. Government has received suggestions from

tOriginal notice of the question was received in Hindi.
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associations/trade bodies for allowing FDI in multi brand retail. Towards this end, the Government
had released a Discussion Paper on "Foreign Direct Investment in Multi-Brand Retail Trading"', with
the aim of generating informed discussion on the subject and obtaining the views and comments of
various stakeholders. Comments were received from a number of stakeholders, including
trade/industry/retailers' associations; farmers associations; prominent retailers; consumers; small

industries etc.

(b) and (c) The views received from stakeholders in response to the Discussion Paper on the
subject of "Foreign Direct Investment in Multi-Brand Retail Trading" are available in the public

domain and can be accessed on the website of the Department of Industrial Policy and Promotion.

SHRI RAVI SHANKAR PRASAD: Sir, this is a sensitive question relating to FDI in retail sector.

...(Interruptions)...
MR. CHAIRMAN: Silence Please.

SHRI RAVI SHANKAR PRASAD: As far as | understand — hon. Minister would correct me if |
am wrong — the total retail business in India is to the tune of approximately Rs.16,00,000 crores. It is
a huge pie. | don't know the exact number of the people who are dependent for employment on this
sector; we would like to know that from you. You have seen the Mexico's experience, hon. Minister.
It was opened in 1986. Walmart started its international operations in 1991, and by 2003, Walmart
became the biggest employer and controller of retail trade in Mexico. You have talked about a
concept paper and a consultation paper. The question | am asking is: Do you propose to permit FDI
in retail in the light of the consultation process which is going on? We would like to have a very

upfront reply from you.

SHRI ANAND SHARMA: Sir, hon. Member is right that the retail sector is a very large
employer. Aimost 35 million people are employed in the retail sector. It embraces both, agricultural
and non-agricultural products. In India, organized retail, which was permitted for the corporate
houses to invest in, is only four per cent, whereas 96 per cent of retail trade in India is in the
unorganized sector. There have been various studies about the projected growth of organized retail,

which was to reach 16 per cent by 2011-12, but that growth has not taken place, and the unorganized
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retail sector remains as strong as it was. One-third of the unorganized retail is in the rural sector.
Regarding the policy, what Shri Ravi Shankar Prasad has asked, | would say that policy formulation,
as the hon. Member knows, is a continuous process. The Government had received a number of
suggestions in the past. The previous Government had taken a decision in 2000 to allow single brand
retail and also 100 per cent FDI in the cash and carry trade. The Government had come out with a
discussion paper on the 6th of July last year to generate a debate in the country to involve the
stakeholders. Very valuable inputs have been received from farmers' associations, retailers'

associations, Chambers of Commerce and the Chambers of Industry.

The Committee of Secretaries had met and given a report in December, 2010 which has been
again examined by a Group of Secretaries; and the last such meeting was chaired by the Cabinet
Secretary of India in which all Secretaries were present. They have made the recommendations but
the minutes have yet to reach the Government. The Government will take a considered view in the

national interest on this subject.

SHRI RAVI SHANKAR PRASAD: Hon. Minister, you may recall part (c¢) of my question. In this
whole process of consultation, | have also asked them to identify them. And, who are those who are
approving the proposal to liberalise it? Your very tame reply is, go and look to the Website. | will be
grateful if you kindly share with this House who are the important stakeholders who are supporting
the cause of further opening of this sector, and does opening of the retail sector would lead to

control of inflation, an argument always set out? | would like to have your view on that as well.

SHRI ANAND SHARMA: Sir, there are two parts of this supplementary. First is about who have

supported it and who have opposed it.

Sir, the House will appreciate that whenever a policy initiated is discussed and all the
stakeholders are involved, the intention of the Government is to make the process inclusive,
transparent and democratic. There have been mixed responses. Many organizations, associations,
individuals have come out strongly in support and some have definitely opposed it. Those who have
supported are FICCI, Cll, Retailers Association of India, Shopping Centres Association, Birla Institute

of Management and Technology, Indian Venture Capital Association among many others, because
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175 responses have been there. ...(Interruptions)... Well, as regards the Farmers' Association and
the Retailers’ Association, | will leave it to the wisdom of the Member how to define them.

...(Interruptions)...
SHRI RAVI SHANKAR PRASAD: Who have opposed? Who have opposed ?

SHRI ANAND SHARMA: Sir, some of the retailers' associations have opposed. | have all the
details. We have also consulted the civil society; we have consulted institutions and they have been

...(Interruptions)...
AN HON. MEMBER: Which civil society ?
SHRI ANAND SHARMA: Well, not the one which you are referring to. ...(/nz‘errupz‘/ons)...

SHRI RAVI SHANKAR PRASAD: Which civil society ? Which civil society ? ...(Interruptions)...
We are not optimist. Mr. Minister, we are not on civil society. You need to know it. We are also ‘civil'.

...(Interruptions)...

SHRI SITARAM YECHURY : Sir, | request the Minister to consult the 'uncivil' society also. He is

talking to the civil society. Please consult us also. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, | am completely understanding what my dear friends, Sitaram
Yechuryji and Ravi Shankar Prasadji, have said. Surely, | am not subscribing to that perception or
definition to which you are referring to.Sir, | would like to inform the House that after India allowed
this Policy of FDI in single brand retail which is very clearly defined, and in the wholesale, particularly,
cash-and-carry, it has generated both employment and created a value addition. The concerns
which have been conveyed to the Government through this consultative process are: India is the
second largest producer of foodgrains in the world; second largest producer of fruits and vegetables
in the world; our post-harvest losses are unacceptably high, close to 35 per cent; It could be 40 per

cent also for the perishable fruits and vegetables.

The purpose of this exercise has been to find a way forward to create a value chain, build
infrastructure, cold storage facilities, agro processing and food processing facilities and the entire
value chain for which, first and foremost, the back-end chain is important in which 100 per cent FDI is

permitted. Unless and until India addresses that, the problem of consumers and the problems of
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farmers will remain unaddressed. The House will appreciate that a farmer today is not getting the

remunerative price for the produce.

Let me give you an illustration. Farmers may be getting, for a vegetable, ten rupees a kilo, but
when you buy it in the market in Delhi, Mumbai or Bhopal, you may be paying 70-80 rupees a kilo.
So, these are larger issues which the country will have to address. Once, the recommendations
come before the Government, the decision which would be taken would be in supreme national
interest, protecting not only the interests of farmers and consumers, but also the interests of small
traders. There are various suggestions which have been made by the Committee of Secretaries.
Many of them are very useful, particularly the recommendations pertaining to a minimum of 50 per
cent of the investment in rural India, 50 per cent of job creation in rural India, sourcing from MSMEs,
sourcing within the country, etc. And | would like to assure Shri Ravi Shankar Prasad that whatever
decision the Government takes through this exercise which, as | have said, is transparent,

democratic and inclusive, it will be for the benefit of the country and it will protect all sectors.

DR. BHALCHANDRA MUNGEKAR: In this entire thing, according to me, the most important
single point is that, firstly, the 8.5 per cent growth is not sufficiently reflected in employment
generation. Secondly, 90 per cent of the total employment is in the unorganized sector, of which
unorganized retail is the most important single segment. Thirdly, opening up of private retail brand for
foreign direct investment will definitely have negative implications on employment generation in retail

trade.

In view of these, has the Government given enough serious thought to implications on

employment of the opening up of private retail trade to foreign direct investment ?

SHRI ANAND SHARMA: Sir, that is a very important aspect. As | have said, when the country
builds infrastructure, particularly the back-end infrastructure — what we call 'from the farm to the
cash-and-carry point from where, as of now, the extant policy allows sales to wholesale consumers
including institutions and registered retailers’ — and when India is able to address the issue of post-
harvest losses and build the value chain including cold storage, agro-processing and food

processing, our understanding is, and the studies indicate, that it would generate millions of jobs
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across the country; it will not take away employment. There were these fears which were expressed,
Mr. Chairman Sir, when FDI was allowed particularly in the single brand or the organized retail. But
the fact is that job losses have not taken place. Unorganized retail closure on an average is only 1.7
per cent. Unorganised retail has become more competitive once these policies have been permitted.
| would also like to inform the hon. Member that a large number of countries, including developing
countries like Malaysia, Thailand, China, Indonesia and so on have all opened up and | don't think
that there have been these issues. Apprehension is one thing but reality is another. As | have said

earlier, policy formulation is a very careful and calibrated exercise.

DR. ASHOK GANGULY: Mr. Chairman, we must be very clear that, as far as production and
distribution of fruits, vegetables and grains is concerned, there are two kinds of sectors in India. We
always talk about vested interests. But there are also the suffering interests. We do not talk about the
suffering interests. If the hon. Minister were to get actual on-the-ground data from countries like
China, Indonesia and Japan etc. that data will point to the fact that not only has the organized sector
and the traditional sector prospered as a result of opening up of large direct investment, foreign or
local, but that there has also been growth in employment, there has been a reduction in prices and
there has been reduction in spoilage. We will keep on discussing this till the cows come home ! How

long will it take for us to have a policy and move on and not to be in the grip of vested interests...
MR. CHAIRMAN: Question, please.

DR. ASHOK GANGULY: How long will it take, Sir? How long will we go on debating? How

long will we go on questioning, without generating employment and reducing prices?

SHRI ANAND SHARMA: Sir, | am grateful to Gangulyji for sharing his knowledge on the
subject with the House and it is very educative. ...(Interruptions)... It is a fact that there have been
positive impact in the countries which took timely decisions leading to job generation, benefiting
farmers, benefiting consumers and that was the consideration and the strong demand from many
sectors including the farmers that the Government had come out with the Discussion Paper and it

would be appreciated that in less than one-and-a-half years, or one year to be very precise, we have
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completed the stakeholders' consultation. The recommendations and the suggestions have been
collated; the Committee of Secretaries, as | said earlier, gave the report. The last meeting of the
Secretaries, chaired by the Cabinet Secretary, was on the 22nd of July; today is the 3rd of August.
Once the recommendations formally reach my table, the Government, which is already seriously
engaged on this issue, we will take an appropriate decision and | have no doubt in my mind what we

will do will be welcomed and will be serving India's interest.

37t HHTI ATTSHR: FHTIRT ST, T8ell 914 1 I8 © [ AIRT ST T8 S bl 8 6 Ashg ol bl
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3TelTS; 21 farerT ga &, T2 goTl 2, Ia18Y? N waTdl & I8! &1 fowt B 5 oot 9 91t # back-
end I ¥ B WRIUC UK. S1.3MMs. B & davig ¥l fBaT gar, a1 el g, SHS MR IR 37
RIT T 918 82 How are you going to really achieve this because in your proposed plan there is

no compulsion on FDI multi-brand retails to invest in the back-end chain?

SHRI ANAND SHARMA: Sir, first of all, | would like to say to Javadekarji that | never said that
the Government is unaware of the deliberations. The Government can formally move, if the hon.
Member is aware how the Government functions, once the recommendations and minutes reach the
Minister. Before that, based on what has been reported or communicated, final view cannot be
taken. Secondly, when it comes to investments, there are large investments which have come in the
back-end. It was the policy and we have continued with the policy which was made in the year 2000.
| am sure that the then Prime Minister and the then Government had given careful thought and
recognized the need to build the infrastructure and it has been a very useful contribution. The
question that is put to me that how it will address is very clear. More investments will come in once
the front linkages are established. Back-end linkages or back-end infrastructure is being built in the
country. But, at the same time, the recommendation of the Committee of Secretaries is very specific

that there has to be a defined percentage which will go only in the building of the infrastructure. As |
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said, the minimum investment, as has been recommended, should not be less than 100 million
dollars; 50 per cent of the job generation, as | said earlier, | am sure you were listening, must be in

the rural sector.

Thirty per cent-plus sourcing must be from the MSMEs. And, the Government will consider

and, as | said earlier, | am repeating, we will take an early, appropriate and correct policy decision.
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tOriginal notice of the question was received in Hindi.
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